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CENTRAL ADMINISTRATIVE TRIBUNAL 
AHMEDABAD BENCH 

O.. NO./ 241/91 

DATE OF DECISION 19.6.98 

? A Ku11rrii 

Mr. i.-i.Asrafli 

Versus 

__UniOi 0L InAja Sc 0c3.  

Pet it loner 

Advocate for the Petitioner (s) 

Respondent 

Advocate for the Respondent (s) 

CORAM 

The Hon'ble Mr. J.Mi .irihjari 	 'a.1)ar 

The Hon'ble Mr. 	 rh 	 .1ecrtef (j) 

JUDGMENT 

Whether Reporters of Local papers may be allowed to see the Judgment ? 

To be referred to the Reporter or not ? 

Whether their Lordships wish to see the fair copy of the Judmerit ? 

Whether it needs to be circulated to other Benches of the Tribunal ? 	- / 



2 

R • L. Ku ikarni 

CR3, c/os 3,H.srafli, 
6/2, pallavi Apartments, 
TOWerS No.2, 2nd floor, 
opp.Fire Station, 
NavrangpUra, 
mecIabad. 	

Applicant 

Advocate 	tir. S.H.Asrafli 

versus 

1- Union of. India. Through : 
General Manager, .Rly., 
C'hurghgate, 
Bombay- 

The Chief Commercial Supdt., (i), 
çq• 1y.,Churchgate, 
Bombay 

The Divisional Railway Manager, 
Barxia division, 
w. ny, Pratapflagar, 

RespOnCefltS Baroda.  

Advocte 	Mr. 1. . hevde 

ORAL_ORI)ER 

3.A.241/91 	 Date 

per Hon t ble Mr.V.RadhakriShflafl 	Mnber (A) 

'ither the applicant nor his counsel present 

when the matter is called out. Hence, the matter is dismis:;E 

for default. No costs. 	

Ai,,~- 
Laxman Jha 
	 V.gi--jdhakrishnan 

Member (J) 
	 Meaber (A) 
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